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Smt. Sushila Komari ' .. Applicant
o e i i . 3 : :

VS

Union of India & Anr. ' Respondents

CORMM =

HON  BLE V.SHRI J.P. SHARMA, MEMBER (J)

For the Amhcant : | ...Shri Ashok Agoarwal

F‘or the Raspondentq <o None

. whether Reporters of local papers may £
be allowed to see the Judagement.? ’
" 5

i

7. To be referred to the Reporter or not?
ihg JUDGEMENT (ORAL)
(UE( IVERED RY HOMN'BLE SHRI J. .. SHARMA , MEMBER’ (J)
The applicant, Smt.Sushila Kumari is the daughter of a
retiree, Shri Budh Ram, who was emploved as a Lashkar in the

Alr Force Station, Tughlakabad under respondent No.Z. It is

averred that said Shri Budh Ram, during the course of his
employment . was allotted Quarter No.T-G/'S‘ ‘Vayusenabad . Neow
Delhi-110 067 and before his retirement in My, 1992, ‘the
dauehter of the applicant a) ready got aﬁ enployment with 't..he
respondents and she is said to have been working since 1989
_ and is said to have been reqularised w.e.f. 31.1.1991. It is
’ | ; also averred in Vt,he application that the applicant has not.
been paid any H.R.A. since August, 1991 and a document in

m’&’f thereof has been annexed with the OA at p-15 (Annexure
£). The learned counsel for the apolicant has been heard on ¥

admission. The representation has been made by the applicant



in May, 1992 and also thereafter. but the respondents
'mwa not yot considered that  representation for
reqularisation/allotment of the said auarter, said to be in
accupation  of the retiree along with the applicant. The
tearned counsel for the applicant did not. annex any such rule
with the application. but  he stated that there has been 8
practice prevalent with the respondents to reqularise the
quarter in favour of a ward of a reti ree,ﬂ'the ward is already
sharing accomodation before the reti ement. of the Government
sorvant. Since the anplicant apprehends eviction from the
said premises, the present application has.; been filed thouah

there 1s no order against her.

after hearing the lleamed counsel for the applicant.,
it is given out that the representation of the applicant has
not vet been disposed of and the mandatory period of six
months has  not expired. The application 1S, therefore,
disposed of in the manner that the respondents shall dispose
of the representation of the applicant, Smt. spshila  Kumari
within a period of two months from the date of receipt of a
copy of this order and till such time, Athe representation 18
ot disposed  of , the applicant shall not be dispossessed from
the quarter No.T-6/3 vavusenabad , New Delhi and amenities
al ready being avai]ed‘}by 'her should not in any. way be
diminished. The applicant during this period shall continue

onthe same terms and conditions as she has occupied  the

quarter on the date of this order. if the applicant is still
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agorieved by the ultimste decision of the respondents, she may >
assail the same subject to the law of limitation in the ‘
L ; competent. forum. A copy of this order be given dasti. . |
A“S‘K\IV\WW—?‘
(J.P. SHARMA)
MEMBER (0)
“04.09. 1997
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